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ClNTR'AL ,ADr-nNISTR.ATIU£ TRIBUNaL
PRINCIP.qL a £NGHSNEW DELHI

Q,q--o59/ of 19S0

Bated, at New Delhi, this the I2th day of July, 1994

Hon'ble Shri 3. P. Sharmas, f'tember (3,)
Hon'ble Shri B»'K. Singh, r'1ember(A/

1» Shri i'U L. Bhargava
r/o ,A-395 ,Anand \lih
BELHI-92

2. 5hri 3. u, Bhatia
r/o B-.122 5 An and Uih
JlLHI-92 >

ar

ar

3« Shri K. Sankaranara
r/o A-139, ./inand ijihar
DELHI

yan Iyer

4. Shri Narna Ram

R/g D-19Q, ,'^nand Ui
DELHI-92

5. 5hri D. Khankoje
R/o 22, ,An and Van
•A-S Paschim Uihar
N£y DELHI-63

5« Shri R» K» oethi

R/cd •JZ-64/1/3.P, PiU
Tilak Nagar
NEU DELHI-18

By /idv/ocate J' Shri K« N

har

<herjse Park

R. Pillai

e;rsus

Union of India through

1. Tha Secretary
Department of Persohnel <S. Training
NEiJ DELHI

2* The Secretary
•Ministry of Railuiayi
CHailuiay Board}
NEU DELHI •

Sy .Adwocate; Shri O.P. K^hatriy

Q R a E R

tOrai;

Shri 3. P, Sharnia,i''l(3}

Applicants

• •• Respondent s

,'Ui these six applicants haue jointly filed

this application again

msntal PrGmotion Cofunii

Personnsl and Training

3t the guidslinss uh'Dapart-

ttae issued by/ Department of

:hraugh its O.i'U No.22Q-li/5/

8S-£stt.(D) dated 10.4.^9 (.Annexure and also
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against crdsr No «ER3 I/jsZ/lQ/SS dated 29.5 *85
(.Annexure •{{-11) issued^ by the I'̂ liniatry of s

(Railuay Board) by which the applicants uere

promoted as Section "Cf

orderad to be fixed or

due uers denied to tht

ficers and their pay was
1

pro forma basis, but arrears

m (

2. The reliefs claii^ed by ths applicants are; ..(.ai

Jsrs-.of the Department offor quashing of the oird

Personnel and iraininc uith raspsct to Departmental

Promotion Committee arid thsreaftsr rectify mistakssj

Cb) Further to -diract . modification of the order of

the Hailuay Board aat&d 29.5-65 that the applicants
/

be granted promotion y£.lt'arrears of pay and allowances

and all other consequential benefits from the date of

their proforma promoti on.^jlt is also, prayed that

one additional increme nt as per extant rules on

completion' of 3 year

promotion as modified as per (b; above and arrears

of Pay and allauances uorked out on this basis, and

(d; They haua also pr'dyed for pension and other

ratirement benefits on this accounts

3. The reapondsnts contsstsd this application on

a number of gtaunds. They have taken the plea on

li.nitatwn that the apj.lication is barred by delay
and laches, yhen ue fiilard the case an the earlier

sitting, it uas painted
I

by Shri 5. K« l/enkatac

service from the- date of

out that 0/^.1781/89 uas filad

halam against U.O«l. s, ors in
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uhich also ordar dated 29,5«i05 issued by f'Unistry

of Railuays uas ch^llsnged. The relief claimed

in that 0^«l78l/89 is also for payment of salary

and other allouances from SU.SaSO, grant of one

additional increment as per extant Rules on

completion of 3 yea cs' service in the grade and

grant of post-retir ement I Class 'A' Free Passes.

That OA has oe'en decided by a Division Bench of

the Principal Bench vide order dated 15th April,1994.

The reliefs claimed by the applicant in that case

uas disalloujed holdj,ng..that the' case has no merit

even uithout adverting to the' question of limitation

uhich was still res£ rvad for consideration at the

sta^e of final hearin

4. Shri Pillai co

rightfully stated th

S. K. Uenkatachalam(

mmenced the arguments and

at the issue in. the case of

,supra; is also sa«ie as in the

present application (u^'65/90;.. He has also conceded

the fact that he had

Bench that the case .

earlier Case i«8. Q,a.

uere complete. Houev

earlier, requested before the

be disposed of along uith

1781/39, the pleadings of uhich

srj ne had certain reservacion

regarding decision arrived at by the Division Bench

, Sines then
in Q»A'<1781/B9 decided an 15 *4 »94»^t;hrBe months ^

Pasatdio It is not tfie case of the applicant that

he preferred 3.L.P. ir the Hon'ble- Supreme Court Inor
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thsre a msntian tshet any rewiau petition is

filad for that purpose. That order for all purpoees
• * I -

is final* As a Division Bench of same jurisdiction,

judicial propriety cpinfflands that if tua :agrec-

: t'h« - jJdgeiaant* ue haua to follou the

sa^ and in any case

matter has to be ifafe

ue differ Lttia

rred to the larger ; Sanch.

After goin^ through the record of the case and hearing

the ^rguraents advanced, by tha leiarned counsel for the

raapondants, Shri Khatriyat ue are in full agreement

t judgement(In OA*1781/89) and

application is hit by limitation

uith the ratio of tha

also that the present

The applicant uho had

have quitted the ser

order of 1985 a

been in the Railway sarvice and

vice long ago* are assailing an

The application, therefore,

is barred by delay and laches and also is totally

devoid of merit*

In vieu of the above facts and circumstances.

ua dispoaia of the present application on the ratio*

ratio on the decision

a copy of uhich is pi

dn OA* 1781/69 decided on 15*4*89,

jiced on record* Para-8(last para)

of the aaid OA i« adofsted as judganant in this casa

also which is reproduced below:

" In tha circumstances, ue are of the view that

thia application has no merit and, therefore,

without adverting to the quastion of limitation,

uhich uas also

at the stage of

in this OA and

a point reserved for coneideratid

final hearing, ua find no merit

accordingly, it is dismissed**
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6* Thars will bo no order as to costs*

Caae fiia of OA*1781/89 be raturnad*

(B« KV Singh)
P98iHbar(A)

dbc

(J* P« Sharcaa)
Ftaober (J)


